Government of India
Ministry of Finance
Department of Revenuse

Mew Delhi, the 2nd Jure, 1981,

NCTIFICATION

Lo AR M S el kw Ry G EoN b mamy

INCOME=- TAX

N0+3998(F.Noe398/16/81~ITCC): In pursuance of Sub-clause
(iii) of clause (44) of Section 2 of the lncome—tax Act,
1961 (43 of 1961), and in supersession of Notification of
the Govermment of India in the Department of Revenue No,
2724 (FaNo,404/23(TRO~MP)/79=1ITCC) dated 6,2.1979, the
Central Government hereby authorises Shri PeNeDikshit, being
a gazetted Officer of the Central Government, to exercisc
the pouwerx of a Tax Recovery Officer under the said Act,

24 , This Notificgtion shall come into force with effoct
from the date Shri P.NeDikshit takes over sharge as Tax
Recovery Officer, ' -

Sd/ ~ .

: (HJVENKATARAMAN)Y =~
DIRECTOR, -TOD THE GOVERNMENMT £ TaTp
The Manager, : :
Govermnment of India Pross,
Mayapuri, New Dolhi.

Copy Forua;dc& tor=

%e All Dircoctors of Inspection including DI(0&MS), New Delhi,
2+ The Director, IRS{DT), Staff College, Nagpur,
3. The C&AG of India, New Delhi, -
4, The Chief Sccrutary, Govt. of Me.P. Bhopal.
8. Tho Joint Secretary & Legal Adviser, Ministry of Law,.
New Oelhi, . :
6. The Accountant Genural, M.P.Bhopal.
7. The.Commissioner of Income-tax, (MeP.)Bhopal, -
8. I.AsGe, Inspcction Bivision, CBOT,Vikas Bhawan,New Delhi,
9, Central Cell-DI(RSP),New Delhi (2 copies). ofor issue
and distribution. '
.1 D. Guard File .
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OIRECTOR, . TO THE GOVERNME NT OF.INDIA.
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